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LOK SABHA DEBATES

- LOK SABHA

Wednesday, November 27, 1996/Agrahayana 6,
1918 (Saka)

(The Lok Sabha met at One Minute Past
Eleven of the Clock) '

[Mr. Speakew in the Chair]

ORAL ANSWERS TO QUESTIONS
[Translation]
Poverty Eradication Plan

+

*82. JUSTICE GUMAN MAL LODHA :
PROF. PREM SINGH CHANDUMAUJRA :

Will the Minister of .RURAL AREAS AND
EMPLOYMENT be pleased to state :

(a) whether the Government’s attention has been
drawn towards the news-items published in “Dainik
Tribune” dated September 9,1996 under the caption
‘Poverty eradication plan not realistic’;

(b) whether the Gove;nment have fixed the target
for the upliftment of all those poor people living below
the poverty line by the year 2005;

(c) if not, the facts thereofénd the estimated n.umber
of people living below the pov‘eny line at present; and

(d) the year-wise number of such people targetted
to be brought above the poverty line?

[English]

THE MINISTER OF RURAL AREAS AND
EMPLOYMENT (SHR! KINJARAPPU YERRANNAIDU) :
(a) Yes, Sir.

(b) Although the Common Minimum Programme of
the Government, inter-alia, States that the anti-poverty
programmes will be redesigned to ensure that poverty
is abolished by the year 2005, Government have not so
far fixed any target for the upliftment of all the poor
people living below the poverty line by the year 2005.

(c) The Planning Commission makes estimates of

poverty in the country based on quinquennial Consumer. ,

Expenditure Surveys of the National Sample Survey
Organisation (NSSO). According to the revised estimates

for 1987-88 201.4 million persons (or 25.49% of the,

total population) were below the poverty line in the
country as a whole. The number of people below the
poverty line in rural areas during the same period was
168.2 million (or 28.37% of the total rural population).

(d) The strategy of the 9th Five Year Plan has not
yet been finalised and therefore the targets and time
span for coverage under IRDP and other programmes

having a bearing on poverty alleviation can only be
indicated after the size and strategy of the 9th Plan has
been firmed up.

JUSTICE GUMAN MAL LODHA : Hon. Speaker Sir,
I would like to put my first question to the hon. Prime
Minister who attended the Rome Conference alongwith
several world dignitaries on the question of hunger,
starvation and poverty.

There, a map was displayed in which it was stated
that 300 million Indians go to bed hungry everyday and
21 per cent of the Indian people were starved of hunger.
These two facts were mentioned there. | would like to.
know from the hon. Prime Minister whether, as a matter
of tfact, that Conference held that 30 per cent of the
world poverty is shared only by India.

| would also like to know whether Prof. Madhu
Dandavate, who is the Deputy-Chairman of the Planning
Commission, on 8.8.1996 observed that the earlier
information that the poverty line has come to 19 per
cent was wrong.

According to the methodology, which they are
adopting now, is of the Lakadwala Committee, it is going
to be 40 per cent. That is, during the last ten years, from
1978-79 to 1987-88 and from 1987-88 to 1995-96, it
had increased from 25 per cent to 40 per cent and the
figure which the hon. Minister has given as 19 per cent
is not correct.

MR. SPEAKER
question.

SHRI KINJARAPPU YERRANNAIDU : Mr. Speaker,
Sir, the latest figure of 1987-88 circulated by the Planning
Commission was based on our programmes for
implementing in the country. Based on the poverty
figures given by the Planning Commission and
everything, we are releasing the funds to the States.

| think, you have:'fnade your

Regarding the methodology of the Lakadwala
Committee and how it camé to a conclusion, everything
is looked after by the Planning Commission only. It
comes under the Ministry of Planning. Whatever figures
that are available with our Ministry are being given.

Regarding the assessment and dther things, the
National Sample Survey Organisation gives the figures.
Our Ministry is concerned with the figures that are
supplied to our Ministry. Based on those figures we are
allocating the funds for the eradication of poverty and
other things.

JUSTICE GUMAN MAL LODHA : Sir, the answer to
my question has not come. The fact is that the Deputy-
Chairman of the Planning Commission had said on the
8th of August this year that the figure of the people
below the poverty line in our country is not 19 per cent
as earlier mentioned in 1995 by Shri Manmohan Singh
and not 25 per cent as earlier given by the Planning
Commission; he had said that the formula which was
adopted was wrong and the real figure was 40 per cent.
| want to know whether it is correct or not.
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The answer to my second question has also not
been given. My second question was. whether it is a
fact that when the hon. Prime Minister attended the
Rome Conference, it was said that 30 per cent of the
population of hungry people was in India and the map
which was shown there showed that 26 per cent of the
people sleep without even one time meal a day. | should
get an answer to that. The hon. Prime Minister was
himself in Rome...(Interruptions)

MR. SPEAKER : You can put your second
Supplementary Question.

JUSTICE GUMAN MAL LODHA : The hon. Prime
Minister represented the country and he must be abie
to tell us...(Interruptions)

SHRI KINJARAPPU YERRANNAIDU : Mr. Speaker.
Sir, would you allow the Minister of State of the Ministry
of Planning and Programme Implementation to reply to
this?

MR. SPEAKER : Well, normally one question cannot
be answered by two different Ministers. | am sorry about
it.

JUSTICE GUMAN MAL LODHA : The question on
people below the poverty line is a very important
question and if it is supplemented...(/nterruptions)

SHRI KINJARAPPU YERRANNAIDU : So, it is very
important. If the hon. Member wants further information
on it, he can put a separate question.

Regarding the statement made by our hon. Prime
Minister in Rome - | was also there along with the
Prime Minister - such a statement was not made by the
hon. Prime Minister. Basing on the figures...{Interruptions)

JUSTICE GUMAN MAL LODHA : | have not said
that the statement was made by the Prime Minister
...(Interruptions)

MR. SPEAKER : Let the Minister complete the reply.

JUSTICE GUMAN MAL LODHA : | have not said
that the statement was made by the Prime Minister. |
have said about the conclusion of the Rome Conference
and not about the statement made by the hon. Prime
Minister. Do not misquote me...(Interruptions)

SHRI! KINJARAPPU YERRANNAIDU : The figures
that are available are based on the NSSO of 1987-88.
The latest survey of 1993-94 has also been conducted
by the NSSO. The figures have not been communicated
to all the Ministries. The Planning Commission has not
circulated them so far. | do not know about the latest
figures and the percentage given by the National
Sample Survey Organisation. But based on the figures
arrived by the Planning Cotnmission previously - we
follow those figures - we are allocating funds for the
eradication of poverty. My Ministry is on that job
...(Intertuptions)

JUSTICE GUMAN MAL LQDHA : That is sidetracking
the issue. | have asked whether the statement made by
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Prof. Madhu Dandavate that 40 per cent of the people
are living below the poverty line was correct or not;
whether the Finance Ministry admits or contradicts it: if
so on what ground...(/nterruptions)

MR. SPEAKER : Shri Lodha, why do you not listen
to me?

JUSTICE GUMAN MAL LODHA : Mr. Speaker. Sir.
you had been the Labour Minister. You must help
...{Interruptions)

MR. SPEAKER : Please sit down. You are not
listening to me. This 1s not the way to behave.

When | am speaking you must have at least some
courtesy to listen to me. What 1s this?

(Interruptions)

MR SPEAKER : The position is that the Minister 1s
giving a figure based on the NSSO Survey of 1987-88.
that 1s the figure which is available with the Ministry.

There has been a latest NSS survey for the year
1993-94. The figures have not been officially released
and therefore, the Minister 1s not in a position to give
that figure. Since the Deputy-Chairman of the Planning
Commission has some access to some information. it is
quite possible that he must have made some statement
on the basis of those figures. So | will not blame the
Minister for not being able to give the latest figure
because he cannot give it. He has to stick to the figures
furnished to him by the Planning Commission. But my
request 1s that the latest NSS Survey figures should be
released as soon as possible

SHRI KINJARAPPU YERRANNAIDU : Yes, Sir.
MR. SPEAKER : Second supplementary please.

JUSTICE GUMAN MAL LODHA : That was my first
question. My second supplementary question is that the
hon. Minister has said that even though it is in the
Common Minimum Programme, they have not yet been
able to formulate any programmes to eradicate poverty
and to raise the people's power to purchase things.
Now | want to know by what time the Common Minimum
Programme would be implemented on this particular
point, namely eradication of poverty. We want to know
the time limit because already six months have been
taken by the new Government and we do not know how
long it would last. Let them say that.

MR. SPEAKER : You have made your point.

THE PRIME MINISTER (SHRI H.D. DEVE GOWDA):
On the Common Minimum Programme, we have
identified the areas which help to eradicate poverty,
hunger and unemployment; they are the seven areas
for-the priority sector which we have identified with the
concurrence of all the State Chief Ministers. We have
made an additional allocation of Rs.2480 crore. That
amount has already been released to all the States.
This is based on the guideline that has -been fixed by



5 Oral Answers

the Planning Commission about the poverty and other
things which have been taken into consideration.

Sir. | would like to make it clear that the Government
is equally interested in taking the necessary steps to
implement this poverty alleviation programme as a time-
bound programme, that 1s. by 2000 A.D.

[Translation]

PROF. PREM SINGH CHANDUMAJRA : Mr. Speaker.
Sir, whether it is a fact that the basis of poverty line has
been tixed as the annual income of Rs. 11,000 and
consumption of calories from 2000 to 2400. If so. how
the prices of wheat has increased from Rs. 500 to 800
per quintal? The prices of rice. pulses and other
essential commodities have also increased. In view of
the criteria of poverty line. | would like to know as to
whether the number of persons living under poverty
line will increase as a result thereof? Secondly. hon.
Prime Minister has stated that the Government is
interested in the upliftment of poor. As per the report of
the Standing Committee of Parliament. Rs. 2195 crores
were allocated out of which Rs.1579 crore remained
unutilised. Whether it is correct...(Interruptions)

[English]

MR. SPEAKER : Please ask the gquestion. What i1s
your final question?

[Translation]

PROF. PREM SINGH CHANDUMAJRA : The problem
of unemployment will increase if such a huge amount
remains unutilized. Specially in villages. where parents
think that area of land is fixed and population 1s
increasing and thus people are not getting employment.
The funds allocated by the Union Government have not
been utilized properly. Whether the Government propose
to make sincere efforts for removing this lacunae. Hon.
Minister has stated that under the Common Minimum
Programme poverty would be eradicated by the year
2005 but so far no target has been fixed. | would like
to know as to when the target is to be fixed.

Shri Madhu Dandavate has stated that modified
methodology would be adopted in this regard. | would
like to know about this modified methodology.

JEnglish]

SHRI KINJARAPPU YERRANNAIDU : Mr. Speaker,
Sir. | have already mentioned in my answer that in the
Common Minimum Programme, poverty alleviation is
the main agenda. Based on that. for this year, in this
Budget, an amount of Rs. 2,004 crore and odd was
earmarked by the Planning Commission, on the basis
of population and poverty in the States. They had already
earmarked the allocations, etc. under these minimum
basic services. This Government is particular about the
eradication of poverty.

AGRAHAYANA 6, 1918 (Saka)
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As far as Rs. 11,000 1s concerned, previously we
arrived at the conclusion that below Rs. 11,000 is the
poverty line. In the Ninth Plan, we want to revise that
thing also. So, by 2,005 A.D.. we want to eradicate
everything. Based on that, the Planning Commission
has made arrangements as to how to make plans, etc.
Even in the Ninth Five Year Plan, from 1997-98 to 2,002
A.D.. only three years are left. Based on that, we are
planning as to how many families are there; how to put
money in each sector and how to eradicate poverty, etc.
It is under process.

As far as the unspent balance is concerned, there
1s a lot of time. This is the peak season. The previous
season was a lean and rainy season. That is why, the
State Governments are not spending their money in
full. Now. there is a good reason as far as spending of
money is concerned. Under this Poverty Alleviation
Programme. the opening balance is also more. We have
given instructions to the State Governments to spend
immediately all the unutilised funds including the
opening balance and released funds, etc. All the State
Governments are now on that job only.

[Translation]

SHRI LAKSHMAN SINGH : Mr. Speaker, Sir, just
now. hon. Prime Minister has stated that Central
Government has allocated Rs.2450 crore to states for

rural employment. | would like to know as to whether

the funds allocated tor Employment Assurance Scheme
have been included in it?

[English]

SHRI KINJARAPPU YERRANNAIDU : Sir, as the
hon. Prime Minister has said earlier, we have identified
seven basic minimum services. Out of the seven basic
minimum services. the option will be given to the State
Governments. They can opt for three out of the seven
basic minimum services. They can spend the released
amount on those three items.

As tar as the Employment Assurance Scheme is
concerned, it is a good scheme...(Interruptions). It is a
wage employment programme. This Government have
decided to...(Interruptions). | am giving the answer
_.(Interruptions).

MR. SPEAKER : Please listen to him.
(Interruptions)

SHRI KINJARAPPU YERRANNAIDU : | will give the
answer. | have the material. As far as the Employment
Assurance Scheme is concerned, we want to extend
this Scheme throughout the country. Now, this year, we
extended this Scheme to 1,128 blocks throughout the
country and from 1st April onwards, the remaining left
over blocks also will come under the E.AS. It is a
demand-drive programme. There is no limitation for
funds. Only whatever money is spent by the State
Government, we can release. There is no target. There
is no limit for the amount of money we have earmarked.
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It is a demand drive programme. We are ready to release
whatever amount is reqyired by the State Governments.
That is the programme.

[Translation]

KUMARI UMA BHARATI : Mr. Speaker. Sir, | would
lke to say that under the Poverty Alleviation Programme,
I.R.D.P. scheme is in operation in villages for rural poor.
But people could not get the full amount of loan due to
corruption. Sometimes they get only Rs.3500 out of the
total loan amount of Rs.7000. Women have .to face
more problems when they want to get loan for starting
any work. Mostly women are not ready to bow before
corruption. Hon. Minister and hon. Prime Minister are
also present here, | would like to know from them as to
whether the Government propose to take measures so
as to ensure that women could be benefited by it.
Women, especially the widows, helpless and abondoned
women would get a means of livelihood if a quota for
loan for women is fixed in the loan amount disbursed
for removing the rural unemployment. | would like to
make a submission that in his reply, the hon. Prime
Minister should give an assurance that a provision would
be made to provide reservation to women under |.R.D.P.

[English]

SHRI KINJARAPPU YERRANNAIDU : Mr. Speaker,
Sir, what the hon. Member has said is true. In all our
poverty alleviation programmes, there is a percentage
reserved. In IRDP, forty per cent is reserved for women.
With regard to wage also, whatever wage a man gets,
the same wage a woman also gets. Our monitoring
department goes in for examination and everything. |
have already given notes and everything regarding my
Ministry. | there is any violation in the implementation
with regard to women or anything else, you give those
specified areas to me where it is not being implemented.
We will then send our officers to look into that.

[Translation]

KUMARI UMA BHARATI : It is violated in Madhya
Pradesh. | will produce evidence.

[English]
SHRI DATTA MEGHE : It is also violated in
Maharashtra.

SHRI KINJARAPPU YERRANNAIDU : Sir, the entire
programme money is released to the State Governments.
All officers belong to the State Governments because
they are the implementing agency. If there is any
representation or any complaint received from any
Member of Parliament with regard to any violation
committed by the State Government officials, we will
refer it to the State Government for inquiry and will take
necessary action. If the hon. Members have any
complaints, they can send them to me. | shall then send
it to the State Government concerned for action.

NOVEMBER 27, 1996
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Co-Ordination between SEBs and
Private: Power Sector

*84. SHRI HARIN PATHAK : Will the PRIME
MINISTER be pleased to state :

(a) whether setting up of mega power projects based
on imported coal is feasible option; and

(b) whether the Government are considering to set
up central organisation to co-ordinate with private power
projects and State Electricity Boards for proper
distribution of power generated in the private power
sector; and

(c) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) The issue of viability of mega
projects at various locations in the country is under
examination in the Central Electricity Authority:

(b) No, Sir.
(c) Does not arise.

SHRI HARIN PATHAK : Mr. Speaker, Sir, there was
a report on 2nd September, 1996, according to which
the Union Government is reportedly considering the
setting up of a National Regulatory Authority for the
power sector, reducing the powers of the existing Central
Electricity Authority and bringing the private power
producers within the ambit of the former. My question
was based on this report. But the hon. Minister has
stated in his answer that there is no move in this matter.
I would like to ask him whether the Government believes
that the objectives of faster clearance and creation of
an efficient power sector would be served better by
strenthening the Central Electricity Authority and making
it a truly independent regulatory body. If so, how would
the Government strengthen the Central Electricity
Authority?

DR. S. VENUGOPALACHARI : Sir, the hon. Prime
Minister on 16th October announced a lot of incentives
in the power scenario and has made some policy
announcements. One of the items in the announcement
is to form Regulatory Commissions - one at the national
level and another at the State level - which will monitor
the tariff structure. Accordingly, we sent draft notes to all
the Chief Ministers for their approval. ‘

Regarding the role of the CEA, the hoﬁ. Member
has raised a pertinent question. Now CEA will not look
into the cost and tariff and competitive bidding. It will
only look into the location of the projegt and also
availability of fuel and availability of ttansmission
network. Their role will be restricted only to these.

SHRI HARIN PATHAK : Sir, my second
supplementary is relating to an announcement made
by the hon. Prime Minister. | would like to draw the
attention of the Prime Minister to that announcement. It
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is fortunate that he is present in the House. He has
made an announcement in mid-October that the States
need not come to the Centre for approval of their power
projects, howsoever big or small they may be.

| would like to know as to what is the progress in
this matter. It is a very important question relating to the
States.

THE PRIME MINISTER (SHRI H.D. DEVE GOWDA):
Sir, with your kind permission, | would like to intervene.
Yes, | made an announcement to relax the existing
procedure so far as the power projects are concerned.
Farlier the States were authorised by the Central
Government to clear the projects up to Rs. 400 crore
that is 100 M.W. The cost is about Rs. 400 crore.
Subsequently, we took a decision to further decentralise
it to the tune of Rs. 1,000 crore, that is 250 M.W. The
States have been authorised, without coming to the
Centre for clearance, to clear the power projects up to
Rs. 1,000 crore which may go up to 250 M.W.

In the Chief Ministers’ Conference, some of the
Chief Ministers mentioned that the time consumed at
the Central Government level would be enormous
because of the procedural delays. That is why | made
the announcement that irrespective of the cost of the
project, we will see that the powers were going to be
given to the States themselves. But we are going to
formulate the guidelines and those guidelines will be
circulated to all the Chief Ministers and the Chief
Ministers’ Conference will be called again. If the
guidelines are going to be accepted, then that will be
the yardstick for the clearance of all the power projects.

Based on that, the guidelines were worked out by
the Ministry of Power and they were circulated to all the
Chief Ministers. We have intended to have the Chief
Ministers' Conference on the 25th and 26th of this month.
But on account of the Parliament session it has been
postponed. Mostly probably during next month, either
on a Saturday or Sunday, | am going to call the Chiet
Ministers’ Conference to convince the Chief Ministers
and to finalise the guidelines.

SHRI SANAT MEHTA : Sir, in spite of the
liberalisation attitude adopted by the Central
Government, is the Prime Minister aware that none of
these projects is taking place because most of the
projects are based on imported naphtha and imported
coal? Unless the fuel policy is decided, no power project
is becoming a reality. What steps does the Government
want to take regarding imported naphtha policy and
imported coal and when will it be finalised?

SHRI H.D. DEVE GOWDA : No, Sir. Sufficient
naphtha is not available indigenously. Earlier some of
the projects were cleared by the Central Government
based on naphtha as raw material. For those projects,
what we have indicated to the State Government is to
follow - they have also not started first-come-first-served
policy. There is no question of any other consideration.
Those people who are going to complete the projects
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with all necessary speed and after compietion of the
project if they come forward, we will see that the priority
guideline is applied. It is onty those who complete the
projects before the Central Government’ who will be
allotted naphtha. That is one guideline. This was done
only because we wanted to create a httle competition
among those people who wanted to depend on naphtha
as raw material. Of course, the naphtha which is
available indigenously is not- sufficient and we may
have to import naphtha. For that the Ministry of Power,
with a High Powered-Committee, is examining the
modalities and other things In the Chief Ministers’
Conference | made this suggestion that those people
who are eagerly waiting for naphtha may be told to
complete the project and come before the Government
of India and we are going to allot whatever indigenous
naphtha that is available on the basis of first-come-first-
served.

PROF. PJ. KURIEN : Sir, hon. Prime Minister has
just now said that irrespective of the cost of the project
the Government is considering to give power to the
State Governments to sanction projects. | would like to
know from him whether the clearance on the basis of
Environment and Forest Act is also included in this
clearance.

If that power is also given to the States, what
alternative steps will he take to ensure that our forests
are not degraded, denuded and also the environment
is protected?

DR. S. VENUGOPALACHARI : Sir, on the initiative
of the hon. Prime Minister, the hon. Minister of
Environment and Forests is working out the modalities
with regard to environment. | am happy to inform that
we want to give delegation of power in this respect also
for projects upto 250 MW worth Rs.110 crore.

[Translation]

DR. RAMKRISHNA KUSMARIA : Mr. Speaker, Sir,
now-a-days farmers are not getting proper power supply
in Madhya Pradesh, Uttar Pradesh and in several other
areas. The reply given here reveals that the Government
is not serious about power supply. The issue of setting
up of power projects based on imported Coal is being
discussed here. At present, farmers in Madhya Pradesh
are getting power supply for less than eight hours and
that is also not at proper time. | would like to know from
the hon. Prime Minister about the programme to be
launched in this regard.

[English]

MR. SPEAKER : This question relates to power
projects. Mr. Minister. would you hike to answer?

DR. S. VENUGOPALACHARI : Sir. | would request

‘the hon. Member to raise a separate question because

it pertains to Madhya Pradesh.
‘MR. SPEAKER : Qn. No.85- Shri.Ashok Pradhan
(Interruptions)
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[Translation]

DR. RAMKRISHNA KUSMARIA : Sir, this is a current
problem. When | would ask a separate question for it
_..{Interruptions)

SHRI SHYAM BEHAR! MISHRA : Hon. Minister is
procrastinating the problems of farmers...(Interruptions)
They are looting the country. People are not getting
power...(Interruptions)

[English]
MR. SPEAKER : It is enough.

(Interruptions)
MR. SPEAKER : Enough is enough.

[Translation]
Question No.85.. Shri Ashok Pradhan.
(Interruptions).

VAIDYA DAU DAYAL JOSHI : Mr. Speaker, Sir, power
plants are lying closed for the last three years in
Rajasthan.. (lnterrupnons)

MR. SPEAKER : This question pertains to power
project and not to power distribution.

(Interruptions)

[English]
MR. SPEAKER : Yes. Q.No.85 -Mr. Minister.
(Interruptions)

MR. SPEAKER : No, | have gone to the next
question. We are on the next question now.

(Interruptions)

ITranslationf

SHRI PRABHU DAYAL KATHERIA : Mr. Speaker,
Sir. hon. Minister is the Prime Minister of the country
and son of a farmer...(Interruptions) Hon. Prime Minister
is son of the soil and son of a farmer...(Interruptions)

MR. SPEAKER : You can not do like that. Please sit
down.

(Interruptions)

MR. SPEAKER : Katheriaji, please take your seat.
Vermaji please sit down.

[English]
You have done enough.
(Interruptions)

SHRI ASHOK PRADHAN : Mr. Speaker, Sir, through
you, | would like to know from the hon. Minister the total
area of land acquired and percentage of family members
of farmers given employment in the plants running there
vis-a-vis total number of employees.. | would like to
raise the question about the total number of employees
there.
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SHRI YOGINDER K. ALAGH : Mr. Speaker, Sir, 1882
families were affected in first phase. It was 1.878 acre
area of land belonging to six villages. In first phase.
692 acre area of land was acquired and 551 acre area
of land was acquired in 1975-76. 1.186 acre area of
land was acquired in second phase and out of it 883
acre land was acquired privately for displaced people
537 displaced persons...(Interruptions)

SHRIMATI SUSHMA SWARAJ : The question is about
the number of persons whose land have been acquired
and number of employees working there. The numbe:
of affected persons given employment. You have stated
that only 197 tamilies have been given employment.
Hon. Member wants to know the total number of persons
working there and percentage of these 197 families vis-
a-vis total number of persons working there. He is not
interested in acres.

[English]
SHRI P.J. KURIEN : Sir. how could you allow her?

MR. SPEAKER : It is not a question. It is a
clarification. All right, | accept it.

{Translation]

SHRI YOGINDER K.ALAGH : | am telling about the
number of families given land but please listen to me
...(Interruptions)

SHRI ASHOK PRADHAN : | would like to know the
number of families whose land has been acquired?

SHRIMATI SUSHMA SWARAJ : The number of
families whose land has been acquired and number of
people given employment?

SHRI ASHOK PRADHAN : | have asked the total
number of employees working there...(Interruptions)
[English]

MR. SPEAKER :
sufficiently.

| think. you have clarified very

Narora Atomic Plant

‘85. SHRI ASHOK PRADHAN : Will the PRIME
MINISTER be pleased to state :

(a) the date of setting up of Narora Atomic Powe:!
Plant;

(b) whether any assurance for employment on
priority basis to the displaced persons and proper
development of the area were given by the Union
Government/Narora Atomic Power Plant at the time of
setting-up of this power plant;

( ) if so, the number of affected families which have
been given employment so far and details of the
development works undertaken in this area alongwith
the amount spent thereon during the last three years,
year-wise;
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(d) if not. the reasons therefor; and

(e) the action being taken/proposed to be taken by
the Government to provide employment to the affected
families and for the proper development of the area?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHR! YOGINDER K. ALAGH) : (a)
Work on the Narora Atomic Power Project commenced
in the year 1977.

(b) Preterence in the matter of employment of
eligible members of displaced families was assured.
No assurance for development of the area at the cost
of the project was given by the Govemment.

(c) 197 members of the affected families have been
provided employment so far.

(d) and (e). Vacancies in the plant as and when
they §rise are notified to the village panchayats to
facilitate preterence being given in the matter of
appointment to the displaced persons. Area
Development around the plant is a function of the local
Government.

[Translation]

SHRI YOGINDER K. ALAGH : As regards his
question, it has been mentioned in the written reply that
the employment has been provided to 197 persons and
the total number of employees in the plant is 1634
_..(Interruptions) It you ask a clear question, | will reply
to it.

SHRI ASHOK PRADHAN
percentage.

SHRI YOGINDER K. ALAGH : 197 out of 1634
roughly comes to 18 per cent...(Interruptions)

SHRI SATYA DEO SINGH : It seems that he is weak
in Maths...(Interruptions)

SHRI HARIN PATHAK : Sir, he has not understood
the question.

SHRI YOGINDER K. ALAGH : | havé understood the-

Please tell their

entire question but you are not understanding the reply -

...(Interruptions)

[English]

SHRI HARIN PATHAK : Sir, he has not understood
the question properly.

SHRI YOGINDER K. ALAGH : | have understood the
question correctly...(Interruptions)

MR. SPEAKER : | think, he has understood the
question but you are not allowing him to answer.

[Translation]

SHRI ASHOK PRADHAN : My second question is
that the pollution which is prevailing there
...(Interruptions)
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[English]

SHR! YOGINDER K. ALAGH : Some people who
were affected, have been given employment and others
are being given land...(Interruptions)

[Translation]

SHRI ASHOK PRADHAN : Pollution has spread
there to a great extent and the farmers of that area are
also bearing that pollution. In spite of that. power is not
being made available to those farmers. The farmers of
that area are in dire need of power. They remain without
power for five to six days and as a result thereof. the
crops of farmers are drying up. What action is being
taken by the Government in this regard?

SHRI YOGINDER K. ALAGH : Regional development
is not the responsibility of Project Authority. However,
what the hon'ble Member has said...(/nterruptions)

SHRI SHYAM BEHARI MISHRA : He is asking a
question on environment...(Interruptions)

SHRI YOGINDER K. ALAGH : | am coming to
environment. Please let me speak. If you are not ready
to listen to Government's reply, it is your wish
..(Interruptions) | would like to tell the hon’ble Member
that if there is a power problem at regional level, | will
certainly ask the Project Authority to resolve the problem
in consultation with the regional people including the
hon'ble Members. Though. this is the responsibility of
the regional Authority, yet | will ask them to help.
keeping in view the feelings of the hon'ble Members
..(Interruptions) The Project Authority is looking after
many works. It is providing faciliies in the hospitals
...(Interruptions)

DR. RAMESH CHAND TOMAR : Are you giving an
assurance?...(Interruptions)

SHRI YOGINDER K. ALAGH : Of course, | am giving
this assurance...(Interruptions)

[English]

MR. SPEAKER : The Minister is giving an
assurance. Why do you not listen to it carefully?

[Translation]

SHRI GANGA CHARAN RAJPUT
days this assurance will be fulfilled?

SHRI YOGINDER K. ALAGH : | am giving this
assurance. | want to be clear. It is the responsibility of
the regional Authority to provide power and water there
...(Interruptions) Please listen to me. If you do not want
to listen, it is your wish...(Interruptions)

© In how many

[English]

MR. SPEAKER : Mr. Minister, you can sit down. You
do not have to give an answer when they do not want
an answer.



L4al

15 Oral Answers

[Translation]

SHRI ASHOK PRADHAN : Mr. Speaker. Sir, my
question has not been replied to completely
...(Interruptions)

[English]

MR. SPEAKER : You are asking a question, but you
are not listening to the answer. You have no night at all.
Shri Joshi, you can ask the question.

[Translation]

You do not give him a chance to reply. then how
can he reply properly?...(Interruptions)

VAIDYA DAU DAYAL JOSHI : Mr. Speaker, Sir, my
question relates to Atomic energy. My submission is,
whether it is correct that...(Interruptions)

[English]

MR. SPEAKER : This is not the way. You are asking
a question. but the Minister is not being allowed to give
the reply. What is this? The Minister will not reply now.
He will not reply and this is my ruling.

[Translation]
First, you sit down.

SHRI VINAY KATIYAR : You can pull up any Member
...(Interruptions) This is not the way...(Interruptions)

[English] .

MR. SPEAKER : You please sit down. You should
show your discipline first. You do not have to come to
his rescue. It 1s my duty to protect him. You sit down
now.

You sit down and keep quiet first. You cannot dictate
to the Chair. This is not the way.

(Interruptions)
MR. SPEAKER : You can request in a decent manner.
(Interruptions)

MR. SPEAKER : Again you are making noise. |
have told you to keep quiet. | want silence first.

(Interruptions)
MR. SPEAKER : Yes, Mr. Minister, you answer now.
(Interruptions)

MR. SPEAKER : Shri K.D. Sultanpuri, you please sit
jown. Yes, Mr. Minister, now you can answer. Hon.
Members may please listen to the hon. Minister.

SHRI YOGINDER K. ALAGH : The two points that |
vould like to clarify are that | fully accept the sentiments
of the hon. Member. As | said, the responsibility for
jiving facilities is that of the local Government. But we
vill request the Project Authorities to sit with the local
2aders and if there are areas in which they can help,
hey can do so as they are already doing in things like
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medical facilities and so on. We would like the Project
to be a part of the community.

As far as the whole question of poliution is
concerned, the information that we have is that there is
no pollution in NAPS beyond any acceptable limits. In
fact. it is less than 20 per cent of the limits set by the
Atomic Energy Regulatory Board...(Interruptions)

MR. SPEAKER : The hon. Minister has promised to
direct the Project Authorities to sit with the local
authorities and sort out the problem. What else can he
say? .

[Translation]

VAIDYA DAU DAYAL JOSHI : Mr. Speaker, Sir, though
my question is a little bit different but it relates to atomic
energy. Today, all Atomic Power Stations are being closed
down all over the country. Similarly, Kota Atomic Power
Station in Rajasthan which was to generate 440
megawatt electricity could never generate electricity to
its full capacity. This station has been lying closéd for
the last three years. At the time of its closure, it was
assured that it would be restarted within three years but
in spite of that, we have not got the new technology till
now. | would like to ask from the hon'ble Minister that
by when this Atomic Power Station will be re-started
and the reasons for which it is not being started.

SHRI YOGINDER K. ALAGH : First of all, | would
like to make it clear to the hon’'ble Member that our
Atomic Power Projects are functioning well. So far as
Kota Atomic Power Station of Rajasthan is concerned.
| would like to state that the load factor of each plant
was 60 per cent. It means that it is functioning at design
load factor. The Atomic Power Plant of Rajasthan is 20-
25 years old. Therefore, we have placed it under statutory
repairs and it has been completed to a great extent.
Since the plant is very much old, and its equipments
will have to be replaced even then we would bring it
into streamline and run it properly. It is worth thinking
that it is for the first time in the Indian history that our
all Atomic Power Projects, except Rajasthan Atomic
Power Project, are under statutory repairs. These plants
are on design load factor at present. Therefore, we
want to promote the technology further in the Ninth Five
year plan because now we have mastered the neuclear
power technology and our plants are running on load
factor. The hon'ble Prime Minister had convened a
meeting in this regard. We are preparing a new nauclear
power programme and its strategy would appear in the
Approach Paper of our five year plan. The Atomic power
plant of Rajasthan would start functioning in 1997-98
after being fully refurbished and we hope that we would
be able to run it very well...(Interruptions)

VAIDYA DAU DAYAL JOSHI : This project will start
in 6 years.

[English]

MR. SPEAKER : Shri Joshi, please listen to me. Mr.
Minister, | fully appreciate the sentiments and views
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expressed by the hon. Members here. It has been my
personal experience as a Minister for long years that
whenever projects are taken up, people are displaced
and they are given assurances. Some agreements are
entered into and we forget about them. People suffer. |
would like the Government to ensure that not only in
this case but in many other cases whatever assurances
have been given to the people must be fulfilled.

(Interruptions)

SHRI YOGINDER K. ALAGH : | would just take a
minute.

MR. SPEAKER : It 1s enough.

SHRI YOGINDER K. ALAGH : | would just take one
second on this. | take your observation very very
seriously. | want to assure you that this Government
has, very seriously, the agenda of implementing a
National Rehabilitation Policy which we are going to
bring up in the Chief Ministers’ and the State Minister's
Conterence.

[Translation]
Water Supply to Villages

+

‘86. SHRI SATYA DEO SINGH :
SHRI PANKAJ CHOWDHARY

Will the Minister of RURAL AREAS AND
EMPLOYMENT be pleased to state :

(a) whether the Union Government have decided to
hand over the functioning and maintenance of water
supply sources to village panchaygts:

(b) if so, the salient features thereof; and

(c) the time by which the decision is likely to be
eftective?

[English]

THE MINISTER OF RURAL AREAS AND
EMPLOYMENT (SHRI KINJARAPPU YERRANNAIDU)) -
(a) The Empowered Committee of the Rajiv Gandhi
National Drinking Water Mission consisting of
representatives of all State/UT Government and of the
Government of India has recommended that the
operation and maintenance of rural drinking water
facilities should be the responsibility of Panchayats.

(b) The States/UTs are evolving their own systems
for operation and maintenance involving the Panchayat
Raj Institutions.

(c) No time limit has been recommended.

[Translation]

SHRI SATYA DEO SINGH : Mr. Speaker, Sir
whenever any question is put up relating to public
problems, be it a question of poverty alleviation or power
supply, an irresponsible reply is given by the
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Government. Mr.-Speaker. Sir. | am very grateful to you
that you have given your ruling just now keeping in
view the sentiments of this House and | hope that this
Government will abide by your directions. We should
not be compelled to approach the committee on
Government Assurances again tor non fulfilment of the
assurance. Similarly. the problem of drinking water in
rural areas of this country...

MR SPEAKER : Do you want to ask a question?

SHRI SATYA DEO SINGH : That was only the
background. | have yet to ask question. You have made
me to cut short the background. Sir, the hon’ble Minister
has given a casual reply in regard to the problem of
drinking water. | do not think that the Government is
concerned over it. As per the survey conducted on
1-4-94 1n the country. 24113 main villages and 1,16.862
other villages were deprived of the facility of pure
drinking water. As per the data published by the
Government in 1995-96. 59736 villages will remain
deprived of this facility. The villagers of these villages
will not get pure drinking water. In the end of the reply
to the question, you have stated that no recommendation
has been made for fixing any-time limit. We are going
to complete fifty years of our independence, yet
Government is not aware of the time limit. My question
1Is. how much amount has been given to state
Government especially, to the Government of Uttar
Pradesh under the scheme meant for resolving the
problem of drinking water?

MR SPEAKER :
question also?

SHRI SATYA DEO SINGH : | have asked only the
first question.

MR. SPEAKER : You were talking of time. Please
see the time.

Do you want to ask another

[English]

SHRI KINJARAPPU YERRANNAIDU : Mr. Speaker,
Sir. drinking water is the top most priority of the United
Front Government. This United Front Government came
into power in the month of June. This Government is not
responsible tfor the solution of the problem. That is why.
in our Common Minimum Programme, under our basic
minimum services. drinking water is the top most item
We want to cover all villages by 2000 A.D. By 1997-98.
this Government 1s to complete all not covered villages
including the partially covered ones also which get
between one to ten litres per day. That is our plan of
action. Basing on that we request the State Governments
to say that we want to cover all the not covered villages
and partially covered villages by the next two years and
we are basing our action plan on that level. We are
spending ten per cent of the total earmarked Budget on
the operation, maintenance and everything under
ARWS. Under the MNP also, the State Governments
are spending ten per cent of the money. It means that
twenty per cent of money available for the district is
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available for this operation and maintenance. Some
States are implementing it through time Gram
Panchayats and some States are implementing it through
the voluntary organisations. It is going on like that.
Whatever else you want to know, you can ask me.

[Translation]

SHRI SATYA DEO SINGH : Mr. Speaker. Sir, my
question was. whether the Government was going to
hand over the tunctioning and maintenance of water
supply sources to Gram Panchayats or not? In reply to
this question. the hon'ble Minister has said that the
States/UTs are itself developing a system for operation
and maintenance of rural drinking water facilities with
active participation of Panchayati Raj Institutions. My
submission is that while talking of your common
minimum programme. you have said that your
Government 1s not at fault for not providing drinking
water to all villages but your Government has accorded
top priority to the problem of drinking water in the
common minimum programme. Today, fortunately or
unfortunately. you are ruling in Uttar Pradesh. Whether
the Government of Uttar Pradesh have formulated any
policy in this regard and by when you are going to
hand over this system to Panchayati Raj for resolving
the problem of drinking water and when you are going
to strengthen the Panchayati Raj system? How much
amount has been given to Uttar Pradesh for providing
drinking water? Through you, | would like to warn the
hon’'ble Minister that gross irregularities are being
committed in the installation of ‘India Mark-2 Handpump.’
Sir, | think you are also concerned about that.
Irregularities are also being committed In the
implementation of ‘Indira Awas Yojna.' Will the hon'ble
Minister be pleased to let us know the amount given to
Uttar Pradesh? How that amount will be utilised and
what are you going to do in this regard?

[English]

SHRI KINJARAPPU YERRANNAIDU : Mr. Speaker.
Sir, water supply is a State subject. Monitoring, planning,
implementation and everything is done by the States.

SHRI SATYA DEO SINGH
Government in Uttar Pradesh.

SHRI KINJARAPPU YERRANNAIDU : We are
supplementing something from the side of the Central
Government. Under the ARWS. in 1996-97. we have
released Rs.122 crore so far but the expenditure
incurred by the UP Government is Rs.45 crore. Under
the MNP. the State Government released Rs. 128 crore
and the expenditure incurred is Rs.41 crore. The total
amount available with the UP Government is Rs.250
crore whereas so tar the expenditure incurred is Rs.80
crore. Money is not a problem. You spend this Rs.80
crore. You enforce the local administration, the Public
Works Department, prepare everything and spend more
money. The top priority of this United Front Government
is the drinking water. Money 1s not a problem. You spend

- You are now the

NOVEMBER 27, 1996

Written Answers 20

this Rs.80 crore. then we will give the money. Money is
not the critena.

SHRI SATYA DEO SINGH : It cannot be the question
of money alone. The U.P. Government i<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>